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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024

IN THE MATTER OF:

Varun Gulati ...Applicant
Versus

State of Haryana & Ors. ...Respondents

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON

BEHALF OF RESPONDENT NO. 100, M/S INDIES GLOBAL FOODS

PRIVATE LIMITED

MOST RESPECTFULLY SHOWETH:

1. That the present objections are being filed on behalf of M/s Indies
Global Foods Private Limited, Respondent No. 100, in compliance
with the order dated 27.02.2025 passed by this Hon’ble Tribunal
wherein the newly impleaded respondents were directed to file their
objections to the Joint Committee Report dated 03.01.2025. As per
the order dated 08.01.2025, the Answering Respondent has been
impleaded as Respondent No. 100 along with other industries based

on the Joint Committee Report.

2. That at the outset, it 1s submitted that the observations recorded in the
Joint Committee Report do not fully reflect the compliance status of

the answering respondent, and certain findings therein are based on
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erroneous assumptions, miscalculations, and an outdated compliance

assessment.

That the answering respondent has wundertaken substantial
investments in advanced environmental control measures to ensure
strict adherence to all applicable environmental norms. The
answering respondent denies any deliberate non-compliance and
submits that the alleged deficiencies, if any, were either technical in
nature or have already been rectified through corrective measures

undertaken post-inspection.

OBJECTIONS TO THE JOINT COMMITTEE REPORT

That the Answering Respondent submits that an inspection was
conducted on 07.08.2024, and certain observations were recorded
regarding the operation of its Primary Effluent Treatment Plant (in
short “PETP”). The Answering Respondent further submits that a
Show Cause Notice (in short “SCN”) dated 16.01.2025, was issued
by the Haryana State Pollution Control Board (in short “HSPCB”).
The Joint Committee Report and the SCN alleged inter alia that: (1)
low BOD and COD values at the PETP inlet allegedly indicating
dilution with freshwater; (i1) deficiencies in PETP performance with
respect to discharge norms; (ii1) lack of proper documentation and
logbooks for water usage, effluent generation and raw material
consumption; (iv) absence of flow meters and NOC from HWRA; (v)
alleged bypass or parallel discharge; and (vi) inadequate sludge and

chemical record maintenance.

That it is submitted that all of the above issues were raised in the Show

Cause Notice issued by HSPCB, to which the answering respondent
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submitted a detailed and reasoned response. The answering
respondent duly clarified its position and provided documentary
evidence of its compliance to HSPCB. Therefore, the continued
reliance on these findings is unjustified and does not accurately reflect
the present compliance status of the unit. A Copy of the latest detailed
and reasoned response to the HSPCB Show Cause Notice along with
all the relevant annexures is annexed herewith and marked as

ANNEXURE R-1.

That the allegation of dilution is wholly misconceived. The
Answering Respondent is engaged in the business of processing
packaged ready-to-eat and ready-to-cook food products such as soya
chaap, petha, mushroom, baby corn and similar items. These items
are either purchased as semi-processed materials or are cleaned and
sterilized without extensive water-intensive operations. The
BOD/COD load of the effluent is naturally low due to the nature of
the food processing activities. Nonetheless, the Answering
Respondent has installed a Physico-Chemical Effluent Treatment
Plant (PETP) of 10 KLD capacity which treats the trade effluent prior
to its discharge. The PETP consistently achieves BOD and COD
reduction efficiency of 87.64% and 91.76% respectively. Therefore,
the conclusion of dilution merely based on inlet parameters is

unfounded and overlooks the operational characteristics of the unit.

That with regard to the installation of flow meters, it is submitted that
the Answering Respondent does not operate any borewell and relies
exclusively on HSIIDC’s piped water supply. As such, the
requirement of borewell-related flow metering and HWRA NOC is
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not applicable. An affidavit confirming the absence of any borewell
and unauthorized storm water discharge has already been submitted
by the Answering Respondent. Moreover, the Joint Committee Report
itself records that there is no borewell at the site and no bypass

arrangement was found.

That the Answering Respondent has submitted a detailed water
balance chart indicating water usage of 6.5 KLD, of which 3 KLD is
used in boiler operations, 3.5 KLD in food processing, and
approximately 1.8 KLD is sent to the PETP. The effluent generated is
within permissible limits and treated adequately before discharge.

The said chart was annexed to the SCN reply as Annexure 2.

That the raw material consumption details, manufacturing process
descriptions, and corresponding GST filings (Form GSTR-1 and
GSTR-2) for the last six months were submitted with the SCN reply
and marked as Annexure 3. These clearly show that the scale of
operations is limited, and the production volumes do not result in high

organic load in effluent.

That the logbooks of PETP operation, including chemical usage,
electricity consumption, and daily flow readings have been duly
maintained and were submitted with the SCN reply as Annexure 4. It
is clarified that the PETP operates on a Physico-Chemical process and
does not utilize membranes. Hence, the requirement of servicing bills

for membrane components is not applicable.

That the Answering Respondent has a valid agreement with M/s

GEPIL for safe and scientific disposal of hazardous waste generated
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as PETP sludge. The manifest records for the past year have also been
submitted (Annexure 5). The statement in the Joint Committee Report
that relevant documents were not produced is incorrect and contrary

to the record.

That the total generation of trade effluent from the unit is under 2
KLD, which is well within the consented capacity of 10 KLD under
the valid CTO granted to the unit. The three-month logbook of
effluent discharge was submitted with the SCN reply (Annexure 6)

and demonstrates full compliance with consent conditions.

That a single visible discharge point for treated effluent connected to
the nearest manhole of the HSIIDC sewer has been constructed and is
located outside the unit premises. Photographic proof of the same was
submitted as Annexure 8 to the SCN reply. Therefore, the allegation

of unauthorized or multiple discharge points is incorrect.

That in addition to the above, the Answering Respondent is in the
process of submitting a Technical Structural Adequacy Report of the
PETP, which shall be made available to HSPCB on or before
10.05.2025. The Joint Committee Report makes no mention of this
forthcoming submission and draws conclusions without considering

the same.

That the Answering Respondent has deposited the applicable
performance security and re-sampling fees and has already requested
HSPCB for a fair and independent re-inspection or re-sampling of the

PETP. A copy of the payment proof was submitted as Annexure 7.
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That a detailed technical reply to the Joint Committee’s observations
was also submitted by the Answering Respondent and marked as
Annexure 8 to the SCN reply. This point-wise rebuttal highlights the
factual and technical inaccuracies in the Committee’s assumptions,
particularly with regard to dilution, PETP efficacy, and

documentation.

That in view of the above, it is most respectfully submitted that the
classification of the Answering Respondent as “non-complying” in
the Joint Committee Report is incorrect, arbitrary, and not supported
by evidence. The SCN reply addresses each issue comprehensively
and should have been duly considered before drawing adverse

conclusions.

In view of the above, the Answering Respondent most respectfully
submits that the findings of the Joint Committee Report are based on
assumptions and unverified conclusions. The Respondent's detailed
reply to the SCN rebuts every allegation with supporting evidence,
and the same ought to have been given due consideration before
classifying the Respondent as non-compliant. The Answering
Respondent prays that the said classification be reconsidered in light
of the contents of the SCN reply and that a fair and factual reappraisal

of the compliance status be undertaken.

The answering respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A. No. 622 of 2024

INTHE MATTER OF:

Varun Gulati ...Applicant
Versus

State of Harvana & Ors. ...Respondents

AFFIDAVIT
[. VISHAL GOEL S/O SUBHASH CHAND aged about 39 YEARS
R o OF HNO 168 13 BEHIND KASHMIRI MARKET GANAUR MANDI
131101. do hereby solemnly affirem and stat as under:

That T am the authorized signatory of Respondent No.100, M/s
INDIES GLOBAL FOODS PVT LTD having its office at Plot
"_:_-;-'/’ ~No. 244, Phase-1 HSIIDC INDST. ESTATE BARHI, GANNAUR,
"f\?VARYANA 131101, in the aforesaid Original Application, I am

awhre of the facts and circumstances of the case in my official

capacity as stated above and hence, entitled to swear thie affidavit.

% 2. That the accompanying reply has been drafted by my counsel under
my-instructions, and [ say that the statements and submissions made
in the said reply are true and correct to best of my knowledge based
upon the records and my belief. 1 pray that the said reply to be
treated as part and parcel of this Affidavit and the same is not being

reproduced for the sake of brevity.

(OS]

I say that the documents / annexure produced along with the reply

are true copies of its originals.

02 Fog
For Indies Global Foods Pvt. Ltd Co\o %

vd-‘“‘"d.'
\, DirNDA?
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VERIFICATION:

Veritied that the contents of the above affidavit are true and correct to the

best of my knowledge, belief and nothing material information has been

concealediherefrom. No part of it is false.
(i GANNAUR on this 21th day of Feb, 2025.

% "' Forlndies Global Foods Pvt. Ltd




ANNEXDRE R-1 10

Reply of Pollution Notice

1. Thisis in reference to the Show Cause Notice (SCN) issued under Section 33-A, 27,
and 43/44 of the Water (Prevention and Control of Pollution) Act, 1974, and Section
21(a) of the Air (Prevention and Control of Pollution) Act, 1981. The Notice alleges
alleging non-compliance with the prescribed effluent discharge norms and other

regulatory provisions.

We talfe this opportunity to submit our response and to demonstrate our full commitment
to environmental compliance.

24 BACKGROUND OF THE COMPANY

M/s Indies Global Foods Private Limited is a responsible industrial unit engaged in
maljufacturing of ready to eat canned food, operating with strict adherence to
environmental norms. We have installed a comprehensive Effluent Treatment Plant (ETP)
and maintain detailed logbooks to ensure compliance with pollution control regulations. Our
operations are in line with the prescribed norms, and we continuously strive for sustainable

and eco-friendly practices.

3. RESPONSE TO SPECIFIC ALLEGATIONS

Effluent Discharge and Compliance with Prescribed Norms

As per the inspection report, it has been alleged that the parameters of effluent discharge
exceed the permissible limits, particularly in terms of:

« BOD
« COD
¢ TDS

e Other relevant parameters, if any
We respectfully submit that the said observations may be based on isolated sampling

conditions or procedural deviations. Our unit regularly conducts internal monitoring of
effluent discharge, and the latest reports from EPA-recognized laboratories confirm
compliance with prescribed standards. We request HSPCB to provide detailed analysis

reports and sampling methodology to cross-verify the findings.

Allegation of Dilution in PETP

We categorically deny any intentional dilution of effluent in the Primary Effluent Treatment
Plant (PETP). The installed flow meters and logbooks substantiate that no such practice is
carried out. Moreover, the inspection team did not identify any direct evidence of
freshwater mixing in effluent streams. We request an independent re-evaluation of our PETP

performance to establish our compliance.

Implementation of Corrective Measures

bur CTO remains valid, and The copy of the latest CTO is annexed hereto as Annexure-1.
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Product Detalls \
1. Ready to eat and|2.5 Metric Tonnes/day
rcady to cook food \

Capacity of boiler
1. Boiler |2 Ton/hr

Type of Furnace

1. na l

Type of Fuel
1. Diesel 0.05 KL/day
2. Wood 0.5 Ton/day
Raw Material Details

Rice 0.5 Metrig¢Metric Tonnes/Day
Tonnes/Day Pulses 0.5

Metric Tonnes/Day

Vegetables 0.5 Metrig¢

Tonnes/Day Water 5000
Kilo Liters/Day Milk
based products 25 Kil
Liters/Day Rice 0.5
Metric Tonnes/Day
Pulses 0.5 Metrig
Tonnes/Day Vegetables
0.5 Metric Tonnes/Dayj
Water

Regional Officer, Sonipat
Haryana State Pollution Control Board.

Terms and conditions

se keeping both within factory and in the premises.

1. The applicants shall maintain good hou
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants

levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The

any shall be liable for such legal action against him as per provision of the

applicant/comp
Issued at any time and or non compliance

Jaw/act in case of violation of any order/directives.
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent.
4. Necessary fee as prescribed for obtainin

alongwith the consent application.
5 If due to any technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fi
discharge of any pollutants gas/liquids from the vessels, mec

likely to cause environment pollution.

g renewal consent shall be paid by the applicant

ghting the accidental leakages,
hanical equipment etc. which are
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7. The industry shall comply noise pollution (Regulation and control) Rules, 2000,

8. The industry shall comply all the dircction/Rules/Instructions as may be issucd by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the efflucnts remain within the
tolerance limits as specificd in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the cvent of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fec, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.
Specific Conditions :

1.That the First three months will be considered as Trial Period . 2. Unit will obtained
Authorization under HOWM Rules 2016 with in 30 days. 3. That the unit shall keep all the
parameters within the prescribed limits and submitted the Analysis reports under Air act with
in 90 days . 4.That the unit will comply with all the provisions of Hazardous Waste Rules and
submit agreement with Authorized recycler of the Board for scientific disposal of Hazardous
Waste with in 30 days. 5.That the Unit will run ETP / APCM regularly and maintained log
books properly . 6.That the unit shall keep all the parameters within the prescribed limits and
shall comply with all the Norms and Rules as prescribed in the Act 7.That the unit will provide
inter locking arrangement of DG set with ETP/APCM and shall have separate D.G. set to
ensure regular and effective running of pollution control devices. 8.That the unit will not add
any air polluting process/ machinery and also not add any process which increases the water

pollution load. 9.That the CTO so granted shall become invalid in case of violation of any of
Digitally signed by

the above / any law of the land Naveen oo
. 2 9
Gulia  Whidwsw

Regional Officer, Sonipat
Haryana State Pollution Control Board.
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- VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 622 OF 2024
=R AL ATTELANON vO. 622 OF 2024

IN RE:-
VARUNGULATI L APPLICANT
VERSUS
STATE OF HARYANA & ORS. . ...RESPONDENTS

KNGV 300 o wnom these ¢ esemis shall come that I/We, undersigned ihe above named do hereby
appoint
SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAV (D/1837/2020), SHIVANI CHAWLA {D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Satram Dass 8 & Co., A, Sagar Apartment, 6 Tilak Marg, New Delhi-1 10001
Mob: VEELLS 4445, Email: siddhorth balrae sglrarmdass.com

(hereinafter callea the advo - He/s) 1o be my/our Advocate in the above noted case and authorize
him; -

To act. appear and piecd in the above-noted case in this Court or in any other Courl in which
the scme may be tied or heard and also in the Appeliate Court including High Court subject fo
payment of tees separately for each court by me/us. ‘

D sign 1 y Ssenl pleadings. oppeals, cross-objections or petitions for executicns.
owa fise or olher petilions or alfidavits or other documents as may be

2 secution of the said case in all its stages subject to paymen!
‘ G L e and iake bock documents, to admil and/or deny the documents of
oppcsie porty T withdraw or coarmigromise the said case aor submit to arbitration any differences or

Of aexg for ¢

dispuias mal Sy Gnse 'oocning o in any manner relating lo the said case. To take execulior
proceedrgs 1o aepasit, draw and receive monthly cheques, cash and grant receipts thereof and to
dc gl olner acts and nings which may be necessary o be done for the progress and in he course of
Ihe prosecutiorn the said ~ase o appoint and instruct any olher Legal Practitioner avihorizing him
10 exercise Ihe power and Guthority hereby cenlerred upen the Advocale whenever he may fhink fit
o aosoand 1o sian the powe: ol altamey on our behalf.

And Ve fne undersigned do hereby agree to rotify and confirm, all acts done by the
Advocale or hi si.tdilule i 1he matier as my/our own acts, as if done by me/us to all intents ard

RIopeset. And I'We undariake that I/We or my /out duly authorised agent would appear in Court on
all heanngs ana il inform the Advocate for appearance when the case is calied. And I/We the
uncersigned Jde hereby agres not to hold the advacate or his substituiz responsible for the result of

the said case. The adicurnme-t costs whenever ordered by (he Court shall be of the Advocate whici:
he shoitrecernve Grd ternain tor nirmseif And I/We the undersianed do hereby agree that in the event of

nole or parl of ineg fee owlesd by ma/us to be paid to the advocate remaining unpaid he shall
Be antitied Io withdraw from the orosecution of the soid case vrilil the same is paid up. The fee setflad
1S .only tar e e o anove Court. I/\We hergby agree that onice fee s paid, I/Wa will no
Be enlifiad la ine: slund of the same in =Ny case whatsoever and if the case prolongs for more thon
3 years the ariginal ‘e shall o2 paidg caain by me/us.

IN WITNESS WHEREOF /5= -1 v eraunta set my/our hand fo these presents the contents of which have

been roon od oy me o i 20thay of... May | o5
/ ed. identiic o gne ceriiied subjected fo the terms of the fee
3
5‘7/ Ao 22 For Indies Global Foods Pvt. L td.

[SIDDHARTH BATRA] [ARCHNA YADAV|

2 .
. Y 3
[SHIVANI CHAWLA] ICHINMAY DU BEY] & [RHYTHM KATYAL}
Advocates

16
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3263 Indies Global Foods Private Limited
244, HSIIDC, Industrial Estate Barhi, Phase-1,
Gannaur - 131101, District Sonipat, Haryana (India)
Email: Info@indiesglobal.com | Mob.: +91-9729001777
www.indiesglobal.com Our Brands

©ER

BOARD RESOLUTION

CERTIFIED TRUE COPY OF RESOLUTION PASSED IN THE MEETING OF BOARD OF DIRECTOR OF
M/S. INDIES GLOBAL FOODS PVT LTD., HELD ON 21™ OF February 2025, AT 11:00 AM AT THE

TERED OFFICE AT PLOT NO. 244, HSIUDC. INDUSTRIAL ESTATE BARHI. PHASE -1
GANNAUR-131101, DISTT. SONIPAT, HARYANA (INDIA).

RESOLVED THAT Mr. Vishal Goel, be and is hereby authorized on behalf of Company World, to
initiate, file, defend, represent and conduct legal cases, proceedings or claims in any court of
law, tribunal or any other judicial or quasi-judicial authority in connection with the business or
matters of the Company World.

RESOLVED FURTHER THAT Mr. Vishal Goel is authorized to sign, verify and submit all necessary
document, affidavits, pleadings, applications and undertakings and to appoint advocates,
solicators and other professionals as may be required for such proceedings.

RESOLVED FUTHER THAT all actions taken by Mr. Vishal Geol in connection with the above
matters be and are hereby ratified and confirmed by the Company World.

RESOLVED FUTHER THAT a certified true copy of this resolution be provided to all concerned
authorities as and whe required for their records and reference.

For Indies Globzl Focds Pvt. Ltd. For Indies Globzl F%}S Lid. For Indies Globzl Foods Pvt. Lid.

S G \ﬁ\&w ‘
\l\ Director irector Cirector

RETORT FOOD CONTRACT MANUFACTURER

Ready Meals | Simmer Sauces & Pastes| Rice Preparations | Canned Ethnic Preparations | Canned Mushroom & Vegetables
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Aadhaar no. issued: 24/07/2013
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AADHAAR

e —

Gavo}nr;nanl of India

T ¥ A thority
[LIE 11glolgly

i 9/ Enrolment No.: 2111/90054/11594 f

To

fraimet Aieet

Vishat Goe!

S/O: Subhash Goyal,
168/13,

Railway Road,
Behind Kashmiri Mkt,
Ganaur,

VTC: Ganaur,

PO; Ganaur,

Sub District: Ganaur,
District: Sonipat,
State: Haryana,

PIN Code: 131101,
Mobile: 9729001777

7493

44 2097 2817

AIT TRV, AW gEAT

iy ZN
‘Government of India Tt
e v
Vishal Goel
w1 RfAIDOB: 14/08/1986

AR oFT @& 99t £ Anive o sy o ad |
G Geuin e (e aenfiaw, a1 g B/
Hithel1g- Yy d bR e B sii-1 ke 1
Aadhaar is proof of identity, not of citizenship

or date of birth. It should be used with verification {online |
authenhcation, or scanning of QR code / offline XML). h

I
ow/ MALE '
'
|

=T / INFORMATION

B NIUR GFaE F SAOT §, ARSI AT F a6h) PRty
MR 58T ORF TR g e it Rt & Rt sl
& JHI0T F GRS T HUTRE g1

30 yum o3 H pnddeand e Qaes gAvieR Rl F SR
Jisensa FAoNEuT & gRT WeAd R S WRe ar v 'R
A 3T WHIHUR A IUR RIR 3 S 07 § F7IR #5 F
e T 41 www.uidai.gov.in. T 3aded [RfET SR FS
¥ & ITANT FF FURa e Ser i |

HUR AR 3 gefda &

qgee 3 9 & FIEEA F gl Y U & Qe adwA H afa
AT 10 a8 X F7 F FH 0F T IR 3 ITST F1 DR |

U AR TN IR IR Graeianit & @ 8 7
TETAT T R )

W F HTAr Aarge dat W AT I s o

WU FE & 9N A9 F QAT EHUR 00 IEaaE & )

¥ CR/ATAREE S 39 @ B & AT g gRied e &
fow smmraiddRes Jwsmars g a1 3w w4

WU A AN FR TN TR o9 F [e @y §)

Aadhaar is proof of identity, not of cilizenship or date of birth (DOB). DOB
is based oninformation supported by proofof DOB document specified in
regulations, submitted by Aadhaar numberholder.

This Aadhaar lelter should be verified through either onling
authentication by UIDAI-appointed authentication agency or QR code
scanning using mAadhaar or Aadhaar QR Scanner app available in
app stores or using secure QR code reader app available on
www.uidai.gov.in

T Aadnaar is unique and secure.

Documents to support identity and address should be updated in
Aadhaar after every 10 years from date of enrolment for Aachaar
Aadhaar helps you avail of various Govemment and Non-
Government benefits/services

Keep your mobile number and email id updated in Aadhaar

Download mAadhaar app lo avail of Aadhaar services.

Use the feature of Lock/Unlock Aadhaar/biometrics to ensure

security when not using Aadhaar/biometrics

Entities seeking Aachaar are obligated lo seek consent.

SIQ: IS IR, 168/13, 39 95, i oeid
gwrt"g?.“ﬂ‘—m. e, TR, S 2
g_m - 131101

§Addrcss.’ i

=S/O: Subhash Goyal, 168/13, Railway Road,
SBehind Kashmiri Mkt, Ganaur. Ganaur, PO:
=Ganaur, DIST: Sanipat,
ZHaryana - 131101

8

B AT $5 e
!|D : 9128 4044 2097 2817

18

| = help@uidai.gov.in | @B www.uidal.gowv.in
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Vijay Kumar <vijay.kumar@satramdass.com>

SATRAM DASS B & CO
ADVOCATES

Advance service copies of short reply on behalf of Respondent Nos. 58, 71, 93, 94, 96 &
100 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'

1 message

Vijay Kumar <vijay.kumar@satramdass.com> Wed, May 21, 2025 at 3:03 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>

Cc: Chinmay Dubey <chinmay.dubey@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>, Shivani Chawla
<shivani.chawla@satramdass.com>

E Paperbook- NGT Reply-R94 Samarth
industries_Redacted.pdf

E Paperbook-NGT REPLY-R100 INDIES
GLOBAL_Redacted.pdf

E Paperbook-NGT REPLY-R71 DENIM
CRAZE_Redacted.pdf

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 58, 71, 93, 94, 96 & 100 in O.A. No. 622/2024 titled as
'Varun Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager

SATRAM DASS B & CO.

8A Sagar Apartment

6 Tilak Marg

New Delhi - 110001

Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged
information. If you are not the intended recipient, any disclosure, copying, use, or distribution of the information included in
this message and any attachments is prohibited. If you have received this communication in error, please notify us by reply e-
mail and immediately and permanently delete this message and any attachments. Thank you."

3 attachments

ﬂ Paperbook-NGT REPLY-R58 Pooja Textile Industry_Redacted.pdf
13539K

ﬂ Paperbook-NGT Reply -R93-Ms SIA Pharma Pvt. Ltd._Redacted.pdf
4442K

ﬂ Paperbook NGT Reply -R96-Ms Raja Industries_Redacted.pdf
3370K
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https://drive.google.com/file/d/1jH-Ob50E7p9Gc8b374FeTcpXQB2NEpTx/view?usp=drive_web
https://drive.google.com/file/d/1U_HGKoSXLppFiaRcxC1Nejj2A_HyRuxi/view?usp=drive_web
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